Central Administrat ive Tribunel
Principal Bench, N.Delhi

ee 8o

D.h. No._ 1143/94

Doy No, 4/94
Ne 776/94

DeRs Ne, 1201/94
0.A, Ne, 1262/94
Dehe Nr, 1688794

Neu Delhi, this 2rd Day ef March, 1995,

HON?'BLE SHRI JoPe SHiRMA, MEMBER (3
AONTBLE SHRL B;RI‘SI&EHL‘“ﬁngtﬁ A

DA No, 1143/94

Shri V.KePuri sfe

Shri H.L.Puri,

Executive Engineer,
C.POUOD.’ Vigilanca Unit,
Director General ef uorks,
Nirman Bhawan, New Delhi,
Resident of C-5/R 270,
JanakPuri, Neu elhi,

(By Shri Sehen Lal, Advoczate)

Versus

1, union of India threugh its

(a) Secrstary,
Ministry ef Urban Development,
Government af India,
Nirman Bhawan,
New Delhi- 110 011.

(b) Secrstary,
Ministry of Parsennsl,
Public Grievances & Pensians,
North Bleck, Neu Delhi- 110 GC1.

2, Director General of Works,
Central Public Works Department,
Nirman Bheuwan,

New Oelhi-110 0u1-

(By Shri Ke.CoeSharma, k-veczte)

OeR . Ne, 1194/94

Shri Satish Chendre,

s/o Shri (Late) Shri GeDeGar
Eéé cPud, 5aind Rdministration,
M30 Building, l.P.Estate,

I1IND a 147, Ne hru Nager,
Ghaziahad.,

(By Shri 3ohan Lal, Advecate)

Versus

RS

Applic.nt

Respenczntse

Applicant




Y

1.'Uﬁion'§f ndie threugh its;
(2) Sncratary,

'?G-v-rnmongﬁ;f Indie,
“Nirman Bha .
ff"Ncu Delhi- 110'001. -

(b) Secretary,
- Ministrv Jf Personnel .
~ Public Grievances & ?ensi@ns,
- Nerth Block,
New Delhi- 140 oot.,

2, Director General of Works,
Central Public Wcrks Department
, Nirman Bhzawan, New Delhi- 119 DDl.A

QBy Shri K.C.Sharma, Advecate)

Lol N, T76/34,

Shri VeCeSighel s/e

Lete Shri Bsbu Ram

et ired Executive énalnear (Civil),
from CePel aD.

pesident of C/271, Vivek Vihar,
Phassel, Shahdara

C@lhi = 110 G95.
QBy Shri Sehan Lal, Rdvecite)}

' Varsus

4. Unien of India through its

“{a) Secrstary,
Ministry ef Urban Develepment,
Gavt, of Ingia,

Nirman Bhawan,
Neuw Delhi- 110 ool.

(b) Secretary, :
fMinistry ef Persomnel, ,
Public Grievznces & Pensions,
Nerth Bleck, '
New Dglhi - 110 001,

2, Director General ef Warks,
Central) Public Works Departmert

Nirman Bhawan,
New Delhi- 110 001.

(By Shri KelswSharma, hdvacate)

0qAlNo, 1201 /94,

v
MoK oAQgarual, EE(Vig.)IV,
g?fngg@ Shri L.Prithvi Smgh9

BL127. Seuth Meti Bagh, SN
Na;ckgOMPa, New Delhi- 110 0270

- {By Shri Sehan Lal, advecate)

Versus

- Ministry ef Urban Dnglepment, -

Respandents,

" Applicant

Respendents

: ?Tprplicant
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1.,Union of Indie through, its

(a) Secretaly,

Ministry of urban Davelopment,

Gevt, of Indi2,
Nirman Bhawan,
New Delhi- 110 1] J

b Secretzryy

(0 ministry of Pe-sennel,
Public Grisevances & Pensions,
Nerth Black,
New Delni- 110 001%.

26 Director Genzral of Works,

Central
Nirman Bhawan,

New Delhi- 110 011

(py Shri M.M,3udan, Advecate)

OaAe-1262 [94s

Shri AeKlRhggaruwal,

S/o Late Shri YePefggarwal,
R/0 92, Navyug Market,
Ghaziabad oPo)e

Jorking as Executive Engimeer,
o p.u.D.(Vigilance) Unit

0/0 Director Gensral of “crks,
Nirman Bhawan,

New Delhi,

(By Shri Sehan Lal, Advocats)

Ver-us

1, Union of India through its

() Secretary,

Ministry of Urban Devslapment,

Governmant of India,
Njirman Bhawan,
New Delhi- 110 011

(b) Secrstary,
Ministry of Personnsl,
public Grisvances & Pensions,
Nerth Slack,
New Dglhi- 11C 001,

2, Directer General of Werks,

Central Public Works Department,

Nirman Bhawan,
New Delhi- 110 011,

':_e,:?":(By Shri momﬁudanﬁ Advacate)

public Werks De zriment,

Res condentse

Applicent

: ~“-;RBS:‘Ond8 nts
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i
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SRR It ‘«{E})ﬂid- o ‘4/-
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-~ Age 57 Ysara /e Lato
© _Exscutive Enginesr : : L e
- PWD Divn, Ne, XXI (ICTB) : , SRR i
~ Eashvar Nagar, ° S B
" DelhiMathura Read,
- New Delhi,

- R/e C-69. Naraina Vihar,
- New Delhi - 110 028, - ‘ ﬁppliéant

- (By Nene)

particularly in view

"7 and duties en pr.motien have

o high-
the epplicants in all the cases

R.K.Vashist |
Shri Balbzr Singh,

Versus

Unien of India threugh

the Director General (Works),
Central Public Works Department,
Nirman Bhauwan,

- New Delhi - 110 011, : Res peﬁdcnts .

(By Shri M;K.Gubta, Advecate)

JUDGS MENT (ORAL)

Hen'ble Shri J.P. Sharma, Member (3J)

All the applicants are ssrving as 5chutiv-A€ngingar

" except Shri Ve.CoSingha’ whe has retired en superannustien

v acle 314141992 and Shri R.,KeVagshisht wvhe retired during

s pendency of this Applicatj,on, The-applicants i.e, Exocutive

“mgznaexs vare promotod from the poat of Asstt, Engineer c-

¢ifferent datas but their prometian was terwed as ad«hec end

z7: they tave not yet been regularised in their appairmmen%

@n~rsgulaf basis, While giving them premotisn te thae

post of Executive Enginesr en different dates ment ioned

hereunder, all the applicanty were given the benefits ef .

Tixatinn of pay undgr FR 22(0) nev FR 22 (8) (1)

of the fact thet the respsnsibilities
to be shared by them carrieg

r respensibility and discharge ©

.0002.0

i
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is cemmon i.e. uhile fixing ﬂ'uir
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pay undser the ¢aid FR-22-C, their sptiens for dggguﬁpfzncremant

has net been cans idered by the raspondencs, The applicants

have given different dates of fixatisn of their pay 8n the

te of increment under FR 22(c), a chart of the same is given

da

beloWie=

Date of Promotisn Date of next

aApplicant inesament ]

SRR e s S

V,CoSinghal 2041141987 1.1.1988
VeKoPuri 27,11.1992 1,1.1993
Satish Chandra 1.,12.1992 1,1.1993
6.7,1992 10141993
 48,11.1990 1,12,1990
20.8.1991 1,8,1992

[ .K.i\ggarual
MeKeHggarwal
R.K.Vashishtha

Z2e The applicants have filed separate eoriginal applicatiens

but the reliaf ciaimed by them ir all the applications is almost

tha same except in Oehs Neo 116 /54 by Shpi Vclesdrghal {Ratd.)

whe has alse claimed retirement bensfits, “he resief clsimed

e jnens of the O.he No, 776/94 is taken as an example and the

. ssid relief was subsequently awended by the @pplicants. The
amended relief is quoted belauie

®3,Relief Soubht:

(a) the O.M. dated B8,2,1994 may pleese be declared illsgal
and void te tne extent of denying the benefit of the
judgement in 0.A. No, 2947 ef 91 in Shri D.Ve3ingh
V/S Unien of Indis =nd otherse

(b) To direct the respendents to give the bensfit of thse

judasment of this Hon'bls Tribunal in De%e Npo.2947/91
L Shri D.V.5ingh v/s Union of India & Gtherc delivered
sintlt eniwliT sl oen 26,4,1933,

e
Seqe

(c) To direct the respandents to fix the pay of the
o applicant undesr FR 22(2)(i) u.e.f, 21,11.1987 te
31.12,1987 as per O.M, Oated 9.11,1987,

(d) Te direct the respondents to fix the pay of the
applicant under FR 22(c) uw.se.f. 1.1,1988 2% per OM
dated 9,11,1987 end as per option of the applicant
dated 26,11.,1987 as fixed by the respondents vide
erder dated 22,3,1988 and toa pay these arrears,

000.5.,.



, ?ayvfixed in terms cof the fudgerrnt of the Hon'ble

Te direct the r&ébdhdsﬁté to giv§‘€L§ o . 4ﬁ£ia3ﬁ”
benefits en his retiremsent en 31,1,9199; of his i

ribunal in O.A, Ne, 2947/91 fer retirement bana?it%

leave galary and

- such as pengion, gratuity,
e cemmutatien of pension e%&} , ,

: (f) Te direct the respecdents te pay the interest {

at market rate @ 18% per annum on th r@a: LB

. 'payband‘,ansuances.’x P : ® srrears af o

.. (9) Te direct the respsndents to pay the interest at J%

Feits ~ market rate @ 18% nar annum en the arrear i the &

| retiremant benafit such as p.nsiong“gratuity, lsavg f

wl salasy_and camputation ef pay etec, W,g.f. 31.1.1992,?}
o » P i fot
. (h) Cest ef the application be awarded te ths applicant,

) . S SR o 1
. (1) To}gass such erders er further erders as the 9&
e vag Hen'’bl- Tribuml deems fit & preper in ihe facts .

and circumstances ef tne case,” i 4
o T s uene [ UL Y B ¢ id anandment has net * sen prayed
B e b Sidy D Te .

LoeRIN 5 “a " ce ths vespindants cortested thase applicatiens
T and in their r iy nave tazsn the ztard t' .t ﬁ@g—appliﬂaﬂtﬁ
TTERT R L W nev yes besn regul: risad in their asppe intment and they
TERE ST are nelding tis pest of ExecativeEr *  ~n ad-hoc basis and

SRRy virtues of Cof, doted B,2,7° 77 rosd wikh 0.0, dated 28,1,
pRI0E0lines  pogl ¢ by Deptt, of Parsunpp? & Training and annexed uith the

gt g AT B . . . . v
TRELsTE enT ligunter loys dot - thad ne aption for fixatisn ef pay en the 5
_ i
AT s uf next itcremed. ‘o detcrmined by the Deptt. in the i3
Mrutidano: v

o 18UeTr QTas wf the Tealoy pest can be 2l)l wed, Indirectly,
“{¢ s acguec that eniy en the regular pronstien the benefit

" o giving eptisn c.n be claimed Hy the prometes andnot

niiiadand 08 ‘cthervwises The learied vﬂi'*l"’ @l for the l‘wﬂ?d?:“ts have alse
X

PR AR rerren to the GuMe dabad 9,17 1887, K 3t the reply filed
napssed g :yﬁyifﬁe:}éf ahdgﬁwg‘tﬂﬁ@h@”ﬂ?i@iﬁﬂlﬁﬂgr -:eﬁuﬂ~3’?arategy ﬁ?
y:«‘, Basg 2 wi wi to the grade |

Cralese cewtnd Eyilubfes Enginger{iivil) Ypiconcezr. 1. from 1980-1994

(318t March,1994) have been regular

IRV gty L w3 P 1) stated that so far:

LS

jsed and a seniority list




utive Engine r"tbicii%’iﬁﬁﬁcﬁl;n‘iuiﬁf ‘ébcr, 1;94; j,é

\1i’fi’ b;t pa #:8.stant Engineer (C;vil)'app-intud during 1967-68 L % ;
- = ha;n solfar p.en incluced .n the senierity 1list ef :agulariy E;{'
o e apﬁaintoﬂ Execut;vc Enginsers, Nens of ths applicants whe have il
S separately filed the appllcation in the reply to tha respsctive E

" Yriginal Appliicatiens, it is stated that thoy wers sppeinted %

| és Assistant Engineer (Civ11) in CePedDe and have been subse-

:{;*? qﬂusntly given ad-hoc promotisn te the pest of Executive Enginser %
Ve
%$3327? ' pave not yst pesn regularised, In vi.¥ of ths abeve, tha pay ef 1§
Bavae @ apbiicamta pave sepATeddly- g fixap ip ﬁcqardanaa!dlth the é
Govt, srders applicable te the Gevt, servants, Ebgro is ne discri:{
el ,ination er any malaf ids irtention tesards tho applicants. In
GELELL e gass tis aﬂ_hec‘appeiéﬁmcnt is 3agylarissd by ths duly consti= ’
ST tuts . D Pole and hie ed-hec anpe intaant is fallswsd Dy ragular %
BAS _ow- 0 gramdl ~+tgut wny break, the applicant wauld get the right ?2
@ fer exs.cisir , ept¥un from the dete ¢f initial appointment / ?
Bty ke premoiion to the gra™ of Fxecytive Engineng, The applicants, %

therafere, as s tatsd by the resspndents, can await the outcoms

ot - e e o o

= “of Lhe regularisatdon prpcass till they are araginted en regular

RS ‘basis .p the grads af Exsrutive Epginesr by ths duly constituted :
- : ?
T = : |
"DPCes The request for exercising eptian to gsg his pay fixed is E
tetali, unjustiTied and net tsnabls, in view of the varieus CMs |

“UOEVES C refetesd to in tie ountsr sad annsxed alongwith it, Detailing
8Ll y Turtine  yrerm- é

t: ip reanly te the eriginal applicstien, tha

L Fgpwnu.. ne Tty statad thet b agdehne premotisns wsre becauss of

TR EnL oo Jkégtem._ vy in the service ar ce | ‘n litigaticn was pending in

‘the %p&x Court - - the te ~‘retion _ tﬁg/ia@?r-sa'saniority %

'in ths orzce of Acsistant *Engir

and till that matter is

W finally doc;qad the senierity list c:uld not be finally




ME,'vacancias

’ revzsed and re~fixed but now tha decision has arr1Vad at
. , - have '
ana ths rsapandents/undertakan the precess af re~fixing and

revising the seniority list/

w_4. - The applicants have alse filed ths rejcinder in 2ll

- the cases ssparately and they have re-iterated their contsntiens |

as alresdy raised in the Original Applicatisns,

5,  We have heard thelearned counsel for the epplicant

Shri Sohan Lal, Shri KeNeR.Pillai is not present.ds his case

.~ -is covered by the arguments‘éf Shri Sehan Lei{;s ve have

~tsken inte consideratien tha help of Shri Sohan Lal alse in

Sarv
his case, Ve hove heard/Shri KeCoShzrma, M. KeGupta and N.M,

ceunsel °
Sudan/fer‘tha respondents at greater length, The main questien

in this cese is that the promotion to the pest ef Executive

Enginesrhas been termed as ad-noce The contentien ef the

~_respondents' counsel ‘is by virtue of the OM of dated 8,Z2.,63

referred te above, eptien cannat>be exarcised for fixatien
.of By on ﬁhe date of increment by ad-hoc promotess, This

 gontention of the raspondents' counsel is duly illustrated

~ {n the annexed snnexure of DePsT, Houwever, the point in issue

is uhether the applicants are actually holding the reguls’r

of lenger durztien ol are working in certain arrange-

ment where the vecancies are short-lived, It is alsc to be

gseen whether they havu cleared the pre-appozntmant test

: prescrlbad farpremotian to the high-r pnst of Execut ive

tngineer or net. When consxdcrxng the 1nd1vidua1 case of these

e imirsimpeem e i




applicants, it 3¢ net disputed that t licants hzve been

clsared by 3 Scieaning Cemmittee though it cannot be equated

with a regulerly censtituted DePeCo accerding te the

ﬁecruitment Rulgs. In visw ef these, it is ¢srvently a;gu-d

by the respondente’ counsel that if the applicants are
censidered by the D.P.Ce any of them may net be given regue
larisation, may be passed ever or may get regularised in his

appeintment frem the initial date of ad-hac prometion to the

past of Executive Engineer. It is alse a fact that DPC wau net
censt ituted since all these yearse Lhe respondents have

a justifiablé excuse because unless the senierity of the

Aésistant Eng incer is finally settled by the ﬁpex.ﬂuurt-tho

dPC'has te consider persons on the basis of sxpected scniarityé%-

the
1ist for taking inte acm unt/persons who will fell within

the zons of m:nsidaration vizeaeviz the number ef vacancies
for the relevant yeafe This factepert, if the respondents
have cheosen te give ad-hoc premotions and'rava alsc given
the benefit of fixatien ef pay under FR22(c) nou FR 22(a) (i)
can they deny thse premstees thg benafit of eption or net; §
While going te the OM ef January, 1985 para & deals with the
fact that no eptisn canAbs alloved in the case of ad-hasc
promotion but immediately below this there is para 5

which lays down that if thebesnefit of FR 22(c) i.e, FR 22(a)
(1) is given then optien can alsc be allovwed, Learned ceunssel

Shri KeCeSharma fer the respondents emphatically asserted

that it is to be read with para 4 and do not itself has te

be read in isclatien, Howevser, while going thrsugh the

e STl T s o




Scheme of the aforesaid D.f. sech and every paréaréph"

”i:daalb»uith the matter ssparately and . pe cannet read al'ﬂg“it“"'é
e‘t_*"ff obvie'us"iy because if it.is taken te bs a part ef the
“sther para then the schems ueuld have cleared the sems er
Y pust have gléfi?iga'in_ﬂ ?ubsequgnk?"uﬂﬂﬁ LY theref”"rar'r 3
: fértified in eur view by tus decizimis ul eur sun Tfib““alt —

pne is in the case ef Piplani reparted in ATR 1987 (1) CAT

- -95% and the ether in the case of D.VeSingh Vs. Union eof India a

:”?LE;”z-,’;.,f;,;;,:;.nﬂ‘.k.,,,z&lak.' 29&?/31' docided =n 26th April- 1993! Th' later
Swy For voe'se is of @ $irgla Ben@h but the fermer case is af a Divisiun

»»»»»

carnisn) Shri N.KoGupta for tha reSpendents has.

A R R S ~‘@ﬂ m::] PR X
e B Lsimsghthy pointed ~ut that the applicent in the case of Piplani

peget b b gl
;@ﬁ‘ Teegt

‘4 s a premetse sarlier to the, isaue af D.Mo of 1983 ~rd O.fo

Cef 19283 was n@t therefere, ceng’dgred a* thet peint of timae

[l

$2:% =ooiR eordli ¢ the deaisian ef the cass of DoV angh(suprab@ the

4i mne seje ¢ caurnel far the respendants pointed eut that there is .

FLaniE g“.%’ by et “sif") i f this goﬂ.p inﬁ 1’3dim that Qf 9.11G19a7 and as
o en .. wigemsnt shauld be teken ss judgenset perinouriel

gany Saniddba he, B ggr:-;j_d@r')d thasa ,asqactsv in theﬂ]}.ight__, Df t‘-h“e_:_ :‘%?guments

1earned ceunssl fer the applicants IR

§
l
E
: ti
a7l igdyel sud Dy LHS. The ratle %

d-hoc promation cantinuas

sifd al Loria 4~ czse of Dode Smgh jg that if 2

Sgthe DA 0 @?@::y@areitﬂgathﬂr ang.thus,conceded by thalearned cgunsal fer

5321 the pespandants. Shri MK & upts. that qhiquggq§§iqg thé sanierity

. % yyet and ‘giving verieus berth in that Sendkxlty

e changed
¢lils? DY sinmer, I Whe cpoeitienesf any of. thet off ionys, s chend

' . ‘ ‘ i . be
SEE R ¢‘iﬁ§ﬁ*aﬁgtfjff§cafauiil,not;auffervseverslﬂﬂ theugh ha may

ot Lt yarkingoun bhesat el Asgistent Enginses an g ad-hec, besiss

t’lghvﬁ;g

‘U.st Q‘f‘ Agsistant @

rem——
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6. 1t i fu-the clarified in the manner that the precess
of rsv;aion cf)sc"arity list is un@ergaing and ss leng there
o#ista aivagancy eithz:r ef the yaér fer which DPC is hsld er
fo£‘é SubSequant ysa> and a persen is ultimztely premated though

subsequantly his berth in the senierity list may rhange but he may

naet face reversiony

7w New all thess Jlead. to tne result that this initial

premotien te the pest of Assistan:t Erginsses hawve besn centinuing

fer about 3 er 4 years witheut any breuk thoiga the; %1.we et yet

'Eean regularised as the precess ¢f the r Jerisastir- has taken

T place upte the ysar 19€7-6€ and arplfmant $b 3 W .C Sipghal is ef

1¢76 batch and theolir arplicants ere eof different ysars but t sy

col January,
" are. ef txll/1§*9 ba,ua
LAt €e In the case of Patwardhun .epar'sd L. 18729(ST) paga 2157

. AIE}? the matter eof seniorivy ef Enginger: war. cor 4ryed and in
' fhié cese the Hon'ble Suprems Cauft of dndia % ronafderad absut
:uflﬁs duratien of vacancies uhaether tiey .vo Atm or of
Lféhort duratibn. The Hon'big Juprems Court ef Ing o ip.that case
ﬁ;ld that i7 the vacancies are o one y-2r or mgre then the
Lyac;nciee are termed as vacancy of langer duratirn, Hera, in this
Nycasc, these appliceats are workiny as %ssis*ent E~gireer on ad-hec
basis for more then three years end thece ..car._’es therefore,

cannet be vwrmed as vacanci s of stop gep arrsngement or of

[%

Rk

transifory in nature, The BLuprrcTnts t’;almave ronrrted fairly
7 thet ‘the ad-hoc appointmerts lave Sser civen er reraulzr vacancies

but because or pendency ‘of "litigitidnugh: ‘gendepity. in the Apex

&y Cou;t, the regul:rly constituted D.P.C, has not cnnsidercd thl1r

e SN

SN




_ Gsses a nd nnly by a Departmental 3creon1ng Cemmxttws Lha

prnmatnn have bean .ff.ct.d. If the respindsnts ha@za ccnsidnx:nd |
as sufficient.

b&sse pre-appointment test ef the asalxma,tﬁy szﬁg-ﬁhexx

. utL%mk though it may amaunt te premetien net in accerdancw

uxth the rules but at the same time thess pzametians axa when
_ﬁ:alj niiglalorp-rsans have beap ccnsidared and that the

.. vacancies are regular and are of longer duratiane In such an

e

eVsntuallty, the term ad-hec attached to thepremotlnn of these

ci, %pglicanta laosad t?o s;gnificcnca. They,‘fer all PUip%%%?o P
aris .. BT8 @qlderwpf regﬁléx post af lenger duratleﬁ¢ §t_@ay bes that
T C%g§s§q§ently}a ;egular DoPelo, if cangtitutedg_qiii_%@n&id-x
5 a2 _;@gm on ﬁhe basis af‘thgir pa:forhancm and»may reéﬁiéris@ them

i .
o4 R
W BT AR

5
3

@r in thgpavent they are net faund fit may revert tham te their

. y@“?§§?”§iV3'@9§te If they are rgvertad to thq substgntiw@ puet
He ’??ym"i’“ of thepay uhich they Have claimed will re lencer
e§13t0 if thay are Begulatised en their past the banofit of @
qigre FRY hl@l Qqntlnue and their regularzsatlon uxll data‘back ts
&Eg%%;%“%ﬁial~ﬁaﬁew9f appointment. Houayg;, it:is qéqa clear
that this benefit will ~ot in eny uay cenfer ths@“??y right ef

engaaxty which will be o vernsd selaly an the date 9f regulari=-

*atia@ and. 88 par thenorms laid doun in the;udgemant of the

§
o
,f’

Hor®ble Supreme Court of India, Here, uwe arg only censidering
xi: Sai !? K iR g P . . i N

D1
PO 1 giving. the bgnafit of 99#?°?‘9h119.pr9m9???9 the applicznts
jgﬂq .1 the h;gher ru5p0081b16 pcst of Execu*lve nggnear.
; 9. ad§;@u3tigntmayxalsa ar;sgz?hap the/pfffgns may have te
;;g' }grtad and 1? any aF ths applzcants arahraverted subsequently

or if net regu&arised then thebenefit which will accruse to them




- thomsslves

;r; net auaitiﬁg the result of their regulariaatién

and have come befare this Tribunal for auardiﬁg of benefit

.a. 41 . un wresr ef regulzrisst fon in their caser, This is a

specific cenditien which is being ebservaed in th., urder fer

giving ths benefit te the applicants,

10, New, considering the case of tha applicants, since the

ad=hoc premotion continuss without break and their cases are

coversd by twe decided cases (supra) and alse by OM of Fsb,,1383

rsad with Jan,,1985, the applic- “3 shall be antit 4 itz ‘heir

e .

eptisns which they will be given within thres mentha frem thes

q\ﬂatg of this erder and r-spéndenta, in turn, will give fixatien

of pay to the applicants if they had net alrezdy given to thes
applicants, Within thrse manths thergafter, hose applicants vhs
have already retired from service, it has bsen r intad out during

the coursse ef arguments that Sh, V.C,3inghal app‘icahf in OA Ne,

776/94 and Sh,ReKeVashisht applicant in DA Ne, 168 ‘94 have since

" baen retired, they will be entitlsd te re-’ix2c.on or their
;ietixemunt bannfit also, The applicatiens ar, al: Véé with the

h fdllanng dirsctiens =

:(a)’ The applicants shall give their date of apcion far grant ef

next increment for fixation ef pay under Fd 22(6)/FR 22(a)(4)

te the respondents within tnrse monchs frum tadﬁy and the
rsspondents shall consider the same and reviss their pay
from the date of their initial appointment to tns post ef

Exscutive Enginesr, if net alraady fixed, taking

into account the sptibn ' they hava ’préfcrredj
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(a.ﬁi&;«cﬁ)
MEMBER(Q®

ES

1hrf1xatian of pay on ths date of incramont and

;"“.“ﬂ

sn the date of pramotzan and en thu basis af noxt

1ncromant in the fesdar grade, The applicant; by

virtue of this re-flxatzan of pay, shall.ha ontxtlod

to the arrears of pay due to th.m durlng a11 tbs

years,

In gase any.ef}the applicants excapt thesa who
havcfretirad'ara'hat -egy;arf;ed and that théyﬁag@gﬁ

@ reversion er ;n any manner do net keep Gheir seviarity
intact then the benefit given to them sha22:§a ggg@n;%m
derad: by the respehdents after due notico to than

and h=ar1ng them en that acceunt if ccopasimn ar:;.a a3y
be withdraun,

- Those whe have retired from servics i,e, Shei t ™,

~Singhal and Shri R.K.Vashishth, will alse L~ ¢ivan

the benefit refeirsed to above in para (a) and thevy

Will also be given the bensfit of fixation &f pay in

e e

the revised psnsionary benefits etc. en the basis of

their retirement benefits, In that circumstancas af

ths case, the parties shall bear their own cost3,A

PV e ot g R e f7 e e e

copy of this Judgement shall be placed in each of tha
files of the above mentiensd six casaos,

S

(JePoSH-T
MEMBER (1)
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